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~grcern.ent with West Genr.an Fi:.;Ul 
for Supply of Machinery and Eqwp-

11.1eut 

4798. SHRI JYOTlIU.CY IUU , 
Will the Minister of l!'\DUSTRY be 
pleased to state : 

(a/ whether it has been alleged that 
Moc i Rubber Company Ltd., Modinagar; 
entered into an agreemi.'Ilt with a ""est 
German firm for the supply of machinery 
and equipment required in conncclion 
with the setting up of the said firm ; 

(b) whether it has also been alleged 
that in connivace of some officials of the 
:Ministrv subsequently a duplicate agree-
ment ~'as entered into, enhancillg the 
value by more than Rs, go lakhs which 
15 to be paid in foreign exchange; and 

(c) .if EO, ",hat are the details theITcf ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(KUMARI ABHA MAITI) ,(a) to 
(c). Allegations were received 
by the Govcl11ment that NI/s. NIodi 
Rubher Limitnl, Modinagar, D.P. 
while entering into a collaboration agree-
ment with 'MIs. Continental Cl1Ir.mi-
werke. a vVest German fu'm, had simul-
taneo{lSly entered into a secret agree-
ment with them whereby M/s. Modi 
Rubber Ltd" had agreed to pay extra 
royalLy and handling charges to MIs. 
Continental GUIlOlmi-werke which were 
to be adjusted by inflation of purchases 
made through tllem. Enquiries were 
entrusted to the Directorate of Enforce-
ment and as a result of investigations three 
show-cause notices were issued by the 
Enforcement Djrectorate to 11/s. 
Modi Rubber Limited and some Direc-
tors of the company. After receipt of 
[he replies to the show-cause notices 
the cases are under adjudication and are 
part heard. The Enforcement Direc-
torate has no information regarding the 
allegation of the connivance of officials of 
the NIinistry in the alleged secret agree-
ment. 

Contractors in BCCL and eeL 

4799. SHR [ A.K. ROY , Will Ihe 
Minister of EKERGY be pleased to s1,ale: 

(a) the number of contractors in 
operation in Kustore and Basadevpur-
Ekra co11ieiries of the Bharat COKing 
Coal Ltd. and the Kathara area of the 
Central Coal FieJds Ltd. and the amount 

involved in their contracts and the jobs 
they are doing ; 

(b) whether it is a fact that lot of 
irregularities, intimidationE ~ollowed .in 
securing these contracts and mflated bills 
are paid resulting in the sudden richness 
in the conractors and loss to the Corn--
pan)' ; and 

(c) if so, the action taken by CC\ (In-
ment in this l'egard ? 

THE MINISTER OF El\ERGY 
(SHRI P. RAcVIACHAl\DRAl\): 
(8.) The number of contractms 
emplo),ed in K ustore and B~nsdeopu_r-Ekra 
Collieries of TIharat Cokmg CoaL Ltd. 
is 24 and 16 l'cspectively ~nd the 
approximate amolUlt involved in thc~e 
contracts is Rs. 31 lal,hs al1d Rs. 33 la];bs 
respectively. The number of e<mtnlc\crs 
employed in the Kathara area of the 
Central Coalfields Ltd. is 41 alld the 
amount involved is Rs. 174 lakhs appro-
ximately. These contracts ,relate 
mainly to work such as tran~portatlon of 
coal and sanci, various civil wmks~ drilling 
of bore holes, repairs and maint(:r.ar.(~ of 
buildings, sinking of air shafts "a1fT 
supply schemes etc. 

(b) and (c). The contracts haH' bccn 
awarded following established procfclme. 
As regards payment of biBs the~(' are 
always made ouly after proper scrutiny 
and verification of work. 

Censorship of Press 

4800. PROF. P. G. MAV",LAl\KAR: 
vVill the "!'.Iinister of INFOR1\:lAl ION 
AND BROADCASTIl\G be pka"d to 
state: 

(a) 'whether Government's altcntic,n 
is drawn to a press report in the Delhi 
edition of "The Times of India'" 
dated February 24- 19']8 under the caption 
"Government interference in Pres:. H'n!ain~., 
says C.R. Irani" j 

(b) ifso, Go\'ernnlC'nt's reaction thereto; 

(c) wlwthcr it is a fact thai the 
dissenting notes b-. some of the mcmbers 
of the Ktlldccp T\air Committf'f' on 
"Satnachar" hBd been "completely 
changed" by somebody without the know-
ledge: much less consent of the dissentlllg 
members concerned, and whether the ::aid 
Comrnittce was verbally told that '<;<'111(' 

Ministers of Central Goq~lTJm{'nt 'Hllllt'd 
certain rcccmmcnc\ations to be made by 
the Committee on "Samachar" ; and 
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(d) if SO.' facts and reasons thereof? 

THE MINISTER OF INFO RMA-
TION AND BROADCASTING (SHRI 
f... -K ADVANI) (a) Yes,Sir. 

(b) to (d)· A statement giv~ng facts of 
the ca'_,e is laid on the Table of the HOllse. 
'(Placed ill library. See"No. LT-I959178] 

Changes in the F~ID Censorship Ru]~~ 

4801. SHRI R.\'. SWAMINATHAN: 
"""ill the 1\,linister of INFORMATION 
AND BROADCASTING be pleased to 
>state; 

(a) whether a judge of the Delhi 
High Court has stated in his judgement 
in the case of a film banned by the censors 
last year that censorship of films is too 
rigid; and 

(b) if so, whether Govemment have 
.-exarninf!d the judgcment ? 

THE ~llNISTER OF II':FORMA-
'TION AND BROADCASTING (SBRI 
:1.. K. ADVANI): (a) and (b). 
The Hon'blf: Judge had, 
inleT alia, opin('d that the old censcrpship 
guidelim_s were very extensive and could 
be applied in such a way as to result in 
-the banning of almost all films which had 
a realistic plot. He also opined that it 
was even rr,ore cx~raordinary tl1at Indian 
. film censorship should be so rigid at a 
time when contemporary censorship has 
beell relaxed to a very great extent in 
other countries. The revision of the 
censorship guidelines 10 ".-hich the Hon'ble 

.Judge n:ferred, had already been under 
consideration of Government for some 
time. The Centftll Government have 
.since- issue-d new directions to the Board 
of Film Censors setting out the guideline's 
for certification of film!> lor public ('xhi-
bition by the Board of Film Censors. 

-These guidelines became effective from 
'7th January, 1978. 

-'DisconteDDlent a:m.ong e:m.ployees of 
Nuclear Fuel Co:m.plez Hyderabad 

4802. SHRIK. A. RAJAN : Will the 
Minister of ATOMIC ENERGY be 
pleased to state: 

(a) whether Government are aware 
of the discontentment among employees 
_of Nuclear Fuel Complex, Hyderabad; 

(b) if so, their grievances; and 

(c) steps being taken to redress their 
grievances ? 

THE PRIME MINISTER (SHRI 
MORARJI ,DESAI): (a) The 
Government is aware of the demands 
of the employees in question. 

(b) The demands are as follows ;-

I. Revocation of orders removing 
from service the General Sec~ 
retary of the Association. 

2. Cancellation and withdrawal of 
charge sheets pending against 
the Association leaders. 

3. Revocation of termination orders 
issued to two employees. 

4. Scrapping of agreem~nt dated 
8-4- 1976 . 

50 Speedy settlement of the charter 
of demands submitted on 25-8-77. 

The demands contained in this 
charter are :-

(i) Change of service conditions. 

(ii) Improvement in promotion 
policy. 

(iii) Canteen to be run depart-
mentally. 

(iv) Deduction from the salaries 
of the employees of the Associa-
tion's monthly subscription . 

(v) Providing suitable accommoda-
tion for the Union's office near 
the NFC premisses. 

(c) Discussions have been held with 
the Associations's representatives on 
aU the demands and some of the demands 
have already been agreed to As far as 
disciplinary action against various 
employees is concerned, the Association 
has been told that the employees 
can file appeals to the competent 
authority. Nevertheless, the 
employees have chosen to go on strike 
from February IS, 1978 instead of conti-
nuing the negotiations. No negoti-
ations can be resumed unless the employees 
return to work. 

Sale of Coal by Delhi S:m.all Indu3tries 
Development Corporation 

48°3. SHRI K. PRADHANI: Will 
the Minister of ENERGY be pleased to 
state: 

(a) whether Government are aware 
that the coal shortage in Delhi has proved 




